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Pewers laid on the 
Table 

[>4t ~ mro] 
~<'ffi ~ ~ ~ ~ 1fT? lIf~ ~, 
m~iii~i\"'fln'~'l>'T 
~ 

-n 6fiii~(""" .: ;;iT;r@, ~ 
~~~f~;r@~~ I 

Shri Hem Baraa: We have been 
dealing with these people too liberally. 

12.45 hnI. 

Re: BUSINESS OF THE HOUSll 

Mr. Speaker: Papers to be laid on 
the Table. 

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, we had given a calling 
Attention notice about goldsmiths, 
which you have disallowed. We are 
reading in the papers that there is 
discussion in the Congress Party that 
there will be certain changes made in 
the gold control order. Also, every 
day, we are finding that there is 
satyagraha going on in front of the 
Parliament House. It is a mater 01 
law and order, which is directly under 
us. Therefore, I do not understand 
why SUch an important matter cannot 
be brought forward in the form ora 
Calling Attention notice in this House. 

Mr. Speaker: I regret very much 
that a Member of the Panel 'has raised 
it here, when I am making this re-
quest again and again. I would 
again appeal to her just to see me. I 
had sent that message also. We can 
sit together and consider if it can be 
brought here. I would not have any 
objection to that. 

Shrimati. Renu Chakravartty: How 
can I coRvince you further than what 
I have done already? 

Mr. Speaker: This is not the place 
where I should be convinced, because 
I have taken a decision. By simply 
laying that, it would not be possible 
for me to revise the deC!ision. It 

is only in the chamber thatwe can dis-
cuss other thing that hon. Members 
might have in their minds. 

Shri Vasudevan Nair (Ambala-
puzha): Are we to understand then 
that you are holding it over? 

Mr. Speaker: I am always prepared 
to revise it if the Members can con-
vince me. 
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12.47 hrs 

PAPERS LAID ON THE TABLE 

CORRESPONDENCE BETWEEN GOVERN-
MENTS OF INDIA AND CHINA re: 
COLLECTION AND CREMATION OF DEAD 
BODIES OF INDIAN MILITARY PERSONNEL 

The Prime Minister, Minister of 
External Affairs and Minister of 
Atomic Energy (Shri Jawarharlal 
Nehrnl: I beg to lay on the Table 
the following correspondence exchang-
ed between the Government of Ind;a 
and the Government of China regard-
ing the collection and crem" tien of 



5085 President's Assent BHADRA 18, 1885 (SAKA) Statement on "Our 5086 
to Bills Defence Preparedness" 

dead bodies of Indian military person- (2) The Employees' Provident 
nel:- Funds (Amendment) Bill, 

1963. 
(i) Memorandum dated the 13th 

August, 1963 given by the 
Ministry of Foreign Affairs, 
Peking to the Embassy of 
India in China. 

(ii) Memorandum dated the 14th 
August, 1963 given by the 
Ministry of External Affairs, 
New Delhi to the Embassy of 
China in India. 

(iii) Memorandum dated the 15th 
August, 1963 given by the 
Ministry of Foreign Affairs, 
Peking to the Embassy of 
India in China. 

(iv) Memorandum dated the 20th 
August, 1963 given by the 
Ministry of External Affairs, 
New Delhi to the Embassy of 
China in India. 

[Placed in Library, see No. LT-
1674/63]. 

NOTIFICATION UNDER EMPLOYEES' PRO-
VIDENT FuNDS ACT 

The Deputy Minister in the Minis-
try of Labour and Employment and 
Planning (Shrt C. R. Pattabhl 
Raman) : I beg to lay on the Tab!e 
a copy of the Employees' Provident 
Funds (Sixteenth Amendment) 
Scheme, 1963 published in Notification 
No. G.S.R. 1402 dated the 24th August, 
1963, under sub-section (2) of section 
7 of the Employees' Provident Funds 
Act, 1952. [Placed in Library, see 
No. LT-1675/63]. 

12.49 hrs. 

PRESIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
following two Bills passed by the 
Houses of Parliament during the cur-
rent SessiOn and assented to by the 
President since a report was last 
made to the House on the 2nd Sep-
tember, 1963:-

.( 1) The Code of Civil Procedure 
(Amendment) Bill, 1963. 

12.491 hrs. 

MESSAGE FROM RA.JYA SABHA 

8ecntary: I have also to report the 
following message received from the 
Secretary of Rajya Sabha:-

'In accordance with the provi-
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi-
ness in the RajYa Sabha, I am dir-
ected to inform the Lok Sabha 
that the Rajya Sabha, at its sit-
ting held on the 4th September, 
1963, agreed without any amend-
ment to the Institutes of Techno-
logy (Amendment) Bill, 1963, 
which was passed by the Lok 
Sabha at its sitting held on the 
13th August, 1963.' 

~hrs. 
STATEMENT ON "OUR DEFENCE 

PREPAREDNESS" 

The Minister of Defence (Shrt Y. 
B. Chavan): Sir, I propose to make 
a statement on our defence prepared-
ness. 

Mr. Speaker: How long is it. 

Shri Y. B. Chavan: It is quite'"long; 
it is nearly 12 pages. 

Mr. Speaker: I would like to know 
the wishes of the House. 

Shri Hari Vishnu Kamath (Hoshan-
gabad): It is an important thing It 
should be read. 

Some Hon. Members: Let it be read. 

Mr. Speaker: I would certainly 
abide by the wishes of the House. I 
allowed an extra Calling Attention 
notice today and we have already 
taken 50 minutes. If 13 pages are to 
be read, that would take another 20 
minutes at least. 

Shri Hart Vishnu Kamath: It would 
be worth.waiIe. 


